
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, MEW DELHI

CP MO. 170/2003 IN
OA MO. 1954/2001

Th i the 29th day of May, 2003

HOM'BLE SH. V.K. MAJOTRA, MEMBER (A")
HOM'Bt.E SH. KULDIP SINGH, MEMBER ( J.)

ohiyarn A.vtar Pa I i wa I ( PRT),
Presently resident of C/o
3h Suro.sh Shar rna , Subz i Mand i ,

Marissar , District Gurgaon
Haryana ) . fhrough Sh . R.Parshad,

■  .AdL'ocats.

I

(.By .Advocate: Sh. Rajinder Par sad)

Versus

Sh'. Harash Mahan Ca i re .

l . jl.S.
Commissioner, Rendriya Vidya1aya

sdnga than, 18, Shah id Ji t Si ngh Marg,
I ns t I tut I ona 1 .Area ,

New DeIh i .

f.Bli'' .Advocate; Sh . S.Rajappa)

O IR P E IR KCTRA'JL)?

By' SI I . V . K . Ma j o t ra , Mernber ( A)

.earned counsel heard.

0,4-1954/2001 was dismissed vide order dated 24.12.2001

(Annexure .A-1 ) wi th the fol lowing obser va t i ons/d i rec t i ons :

"In the above view of the matter , al l the
three OAs fai l , being devoid of any meri t and

are accordingIy dismissed. Respondents are,
however, advised to consider the case of

OA No . 1954/2001 ) andS.A.Pa I i waI ( in

T.F.Singh (, in OA Mo. 2018/2001 ) for being
posted somewhere not far from Delhi so that
t he I r requ i rernen t of t rea tmen t i n .A I I MS i s

taken care of. To faci I i tate the above, the
appl icants are directed to fi le a fresh

representat ion to the respondents wi tfi in 15

days from tlis date of receipt of a copy of
this order wi th support ing evidence of thei r
rcied I ca I record and ttie respondents shal I take

a  decisiori triereon favourably within a month

from such receipts. No costs."
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Counsel of the respondents stated ttiat ai ttiough

respondents have not been able to t i le the compI iance

aft idavi I in view of the heavy work related to the last

academic session he states at Bar that the appl icants are

being accommodated wi thin a week at the Kendriya V i d)''a I ayas at

Gws I i o r/Ma t hu r a/R i sh i kesh wh i cl"i is in terms of the direct ions

of. this Court . Learned counsel of the app 1 icant in the OA Sh .

Rajinder Parsad is qui te satisfied at the proposed act ion of

tiie respondents.

The grievance of the appl icants does not survive nov/.

s  CP is. tfierefore. disposed of and not ices to the

pendents are dischsrged.

I

KULDIP SINGF-i .)

Member- i ..I )

sd

V.I-; . MAJOTRA .!

Member (, A)


